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NADU] ACT No. 36 OF 1965.2 

D FARCY  TA TAMIL NADU] AMENDMENI) 

by the Legislature of the 3[Sta.te of Tamil 
Sixteenth Year of the Republic of India 

* t '  

'"3-A.Po wer to vaccinate and regulate movement oj 
--The State Government may, for the purpose o f  
thg the outbreak or spread of all or any of the 

spa%s specified in a notification under sub-sectioa (1 )  
2, in or fromany urea inthestate .by notificatt~,. ,-- 

.-_I_- 

a F O ~  Statement of Objects and Reasons, see Fort St. George 
v ~ a a  Extraordinary, dated the 9th Novotuber 1965, Part I V - S e  
.tion 3, pages 308-309. 

3 This expres$ion was substituted for tho expre~sion "State of 
Madras'' by the Tamil Nadu Adaptation of Laws arder, 196;, as 
:*mmded by the Tamil Nadu Adaptation of Laws (Second Amcnd- 
.mci~i) Order, 1969. 



3u4 wlandey and Farcy (Tamil &du ~ m e n h e n t )  [I965 : T. N. Act 36 
'St r . - 

(a) direct that all persons keeping horses in such 
area shall havc them compulsorjly vaccinated in accor- 
dance with such rules as may be prescribed ; or 

(b) prohibit or regulate, subjIsct to such restrictions 
and conditions as may be presciihed, the bringing into 
the State, otherwise than across a customs frontier as 
&lined by the Central Government, or transport within the 
State, of any horse which is diseased or which is not vacci- 
nated against South African Horsc Sickness or of any 
product or 1;art or carcass of any such horso or of any 
fodder, bedding ox otLt.1 riling usefi in con~ction with 
such horse. 

(c) Nothing contained in this section shall apply 
to any animal belonging to, or under the control or posses- 
sion of, the Armed Forces of the Union.". 

Amendment 
of section 

3. In stcticil 13 of the principal Act, after the word 
13, central " Whoever ". the words, figure and letter " fails to comply 
 amo of wifhoroontravewsthetttrmsofanynotificationiss~d 
1899. under section 3-A, or " shall be inserted. 

ibhendment 4. In sub-section (2) of section 14 of the principal Act,- 
of section 
14, Cantral * 

t 

Actm (i) in clause (d), the word "and" at the end shall be 
of 1899.J omitted ; 

(ii) in clause (e), rhe word "and" shall be add& at 
the end ; 

I t  

(iii) aft~r clause (e), the following "claure shall be 
added, namely + 

" (f) provide for all matters expressly required or 
allowed by this Act to be prescribed.". 

J " I 
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